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CENTRAL ADMINLSTRATIVE TRIRUNAL
ALLAHABAD BENCH
ALLAHABAD
Original Application No. 149 of 1994
Edgthgﬁir Singh $353838 Applicants
Ver sus
e EFELEEE Kespondents

Hon'ble Mr. Maharaj Din, J.M.
Hon'ble ir. 5. Das Gupta, A.M.

( By Hon'ble Mr. Maharaj Din, Member 'J' )

The applicants had aml far certain postiy
notified in the year 1979. It is stated that their
names appeared in the select list but, no select list

has been annexed {8 the original application.
[

2 The learned counsel for the applicant has
drawn our attention towards the pronouncement of the
Hon'ble Supreme Court in Givil Appeal No. 4617/4618
of 1993 in which certain directions v:ere issued teo et
the applicant of the said case ﬁm bemg allowed to
compete for 79’5&;?0]:3 up pe-st voluntary by the respon-
dents themselves. The appllcantaof the present ori-
ginal application wag® not party in the said case.

Fhe €ertain candida:é'es, who also applied in pursua-
nce of notification mede in the year 1979 for the

post, movedapplication in the said case for implead-

ed as a partye.
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Their impleadment application was disposed of by
a separate order W.P.(C) No. 353/90 which is re-

produce as under

" This writ petition and impleadment
applications have been filed by those
candidates whe took the original exam-
ination but thereafter did not challenge
the same at any stage. They were not par-
parties before the Central Adninistrative
* Tribunal. e are not inclined to give
them the benefit of our order which we
have passed in the appeals arising out
of SLP(C) Nos. 14868/88, CC20090/90 and
9223/91. we oconfine our order only to
those persons who were parties before the
Central Administrative Tribunal. The writ
petition as well as the application for
impleadment are dismissed.®

As sufh the applicants who applied for im=-
pleadment in the-é;L.P. were not allowed to join the
case/appeal, so in view of the order passed by the
{;§5¥§;;:?q%he present applicants cannot be permitted
to come before this Tribunal by way of fresh appli-
cation as their cas;:Eeﬁ?ne highly time-barred. The

application is accordingly disnissed as time~barred

at admission stage.
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Member (A) Member (J)

Allahabad, Dated ¥t February, 1994
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